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ofhers; then -w.hv. be is made the
wer. . f.loterrupﬁm). With-
out eastmg upenmns is it Lok Sabha
or, Para Lok Sabha; they are not able
to come here......

MR. SPEAKER: I had not called
you now and.you, are,speaking with-
out my permission. It has néver been
the custom that the Speaker is asked
to meet them. Members can bring
their representations and one or two
of their representatives to me....

SHRI JYOTIRMOY BOSU: Kindly
give time for it so: that I shall bring
them to you this afternoon.

MR. SPEAKER: Why do you play
to the gallery all the time?”

SHRI DINEN BHATTACHARYYA
(Serampore): You should suggest
some way -out...(Interruptions).

MR. SPEAKER: I have full sym-
pathy for them; you do not monopo-
lise; we may perhaps be more sym-
pathetic to them.

SHRI JYOTIRMOY BOSU: No
monopoly. I am acting on your be-
half without your authority of course.
May I bring half a dozen of them to
call on you this afternoon?

MR . SPEAKER: Do not make me
like a Minister.

SHRI JYOTIRMOY BOSU:
are much above Minister.

MR. SPEAKER: I am not going to
allow thig practice in future. If they
want to bring in a petition, they can
ask Members and Members could
bring in the petitions,

SHRI JYOTIRMOY BOSU: They
want to dall on you. '

MR. SPEAKER: I am not allowing,
you can bring the papers.

SHRI JYOTIRMOY BOSU: They
were debarred from coming to the
Lok Sabha by the imposition of sec-
tion 144.

MR. SPEAKER: Do not cross the
limit sometimes. Sit down,:

SHRI JYOTIRMOY BOSU: I am
sitting and gettipg up to say....
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+MR. SPEAKER: ‘Do not #ry to

create headache for yne. This gentle-:
man takes the lunch time also.

SHRI JYOTIRMOY BOSU: I do not
take lunch. ~

MR. SPEAKER: You take something
else, We .adjourn to re-mssemble
again at 2.15 p.M,

13.10 hrs.

The Lok Sabha adjourned for Lunch.
till fifteen minutes past Fourteen of
the Clock.

The Lok Sabha re-assembled after
Lunch at nineteen minutes past Four-
teen of the Clock.

Ms. DEpUTY-SPEAKEB in the Chair.

RE ALLEGED BURNING OF HOUS-
ES IN A VILLAGE IN UTTAR PRA-
DESH

SHRI JYOTIRMOY BOSU (Dia-
mond Hourbour): Sir.—~g  most
alarming news has appeared in the
Hindustan Times today about the
burning down of a muslim village
Nonari. ...

MR. DEPUTY-SPEAKER: Everybody
knows it.

SHRI JYOTIRMOY BOSU: I says:

“70 Muslim houses in Nonari vill-
age (Azamgarh district) were
looted and burnt while the
station house officer of Thana
Saraimir, along with g unit of
armed policemen stood watch-
ing....The District Magistrate
of Azamgarh who visited the
spot after one week issued A
statement...."”

MR. DEPUTY-SPEAKER: The House
15 aware of that news item,

SHRI JYOTIRMOY BOSU. I demand
a statement from the Government
Under Rule 377. I have a right to raise
it. .
MR. DEPUTY-SPEAKER: Do not
assume that Members of Parii t
are people who do®not rehd the neys-
papers. I have myself read it this

#2¢Not recorded.
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morning. You can just mention what
you want to saX, but oo not read
from the paper.

SHRI JYOTIRMOY BOSU: In this
village all the Muslim houses were
logted and burnt, helped by the police
officers standing by. The  District
Magistrate has given a false report.

MR. DEPUTY-SPEAKER: Do not go
further now. What do you want to
say?

SHRI JYOTIRMOY BOSU: I want
10 say that the government must make
a statement today, giving the correet
facts and stating what steps are being
inken 1y resettle the Muslime who
have been driven out after looting and
burning their houses. It is a very
serious matter. Are we living in a
civilised world? This has appeared in
the front page of Hindustan Times.

SHRI 5. M. BANERJEE (KANPUR):
I want to say something on this very
iesue.

MR. DEPUTY-SPEAKER: Allhough
it iy not in the agenda. it is normal.
usuil, when  members are exercised
sver certain things that happen in the
country. that they mention it before
the House. [ have allowed that. 1f
what the newspaper has mentioned is

=_orrect, it is an  unfortunate thihg.
But, how coes this House come in?
We are guided by the Constituticn
here. This is a law and order ques-
1ion relaling to a particular state,

SHRI JYOTIRMOY BOSU: Mnority
JEETTEN

MR. DEPUTY-SPEAKER: Even so,
sincg the pllegation iz that the mino-
rities are involved, 1 think it is proper
‘ur the governmeni fo take nolice of
it.

SHRI« ATAL BIHARI VAJPA-
YEE (GWALIOR): There is no gues-
tion of minority, or ma‘_ﬂioriiy here. If
Indiap citizens are involved we have
to go into that_‘
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MR. DEPUTY-SPEAKER: We ere
all Indiap citizens. Since minortte
are alleged to be involved, I think it
is good if the government takea
notice of this. T
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SHRI JYOTIRMOY BOSU. I think
a white paper is neoessary. This is
a very alarming and dangerous fews.
We want the government to publish a
while paper.

SHRI H. N. MUKERJEE (CAL-
CUTTA—NORTH—EAST): Sir. ou &
puint of procedure in relation io what
vou were pleased to say when Shri
Bosu was very rightly permifted to
make a statement.

MR. DEPUTY-SPEAKER: The Minis-
ters would kindly listen to whut the
Members say because so much is going
on heps. I do not know whether they
are cven aware of what is taking place
here.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHA-
DUR): We know it is about CIA

MR. DEPUTY-SPEAKER: I would
request everybody to take this House
4 little seriousiy. It is mot about CIA
agenls alone. o A liftle while ago some
Members drew the, attention of the

House 1o a4 news ilem ip a newspaper
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‘which says thot certain minorities have
heen subjected to attacks in a particu-
lar State, UP in this particular case.

I had saig that this was 5 law and
order question of the Btate. But since
the minorities are alleged to be involv-
-ed, I had saig that the Government
might take notice of that.

SHRI H, N. MUKERJEE: Sir, vou
very rightly permitted this matter to
be raised and even though you thought
that ostensibly it might be a law ond
order question of the State, it nad all-
India implications and you, very right-
ly, gave that decision. But we are
here in Parliament! not merely to re-
por{ wha! appears in the papers and
be satisfleq with the ventiliation of
that report. Since Parliament ilzkes
possession of the report as presented
1o this House by the hon. Member and,
since vou were pleased to make some
observations about it, we regard it in-
cumbent upon the Government. here
ang now, to say how it i; reacting to
ihis report having been made public
on the floor of the House.

Procedurally, 1 am very disturbad
if the Chair has only to make an ob-
servation that it has 5 remote cxpec-
tationr that the Government will do
something about it. The Government
is present bodily here and the Govern-
ment is answerable to that. The Gov-
ernment should make some kind of a
statement. I do not expect any detail-
ed statement from the Government.
But if this report is brought to the
attention of the Government, it is for
the Government out of defercnce to
the wishes of Parliament to come out

and say something about it, and not
to keep mum all the time. Thiz is
what happens every time. That is

why I wnuld ask you to direct the
Government to give its reaction. It
may be a negative. tentative, reaction,
whatever it may he. But let us give
its reaction. They must react to fit.
Because ‘e are very few in number,
they should not sit mbm and not re-
gard cven the impurtance of the sub-
ject. . .

AGRAHAYANA 13, 1804 (SAKA) Burning of Houses 270

in UP, Villages

SHRI 5. M. BANERJEE: On a pre-
vious occasion, when my hon. friend,
Shri Ishaque Sambhali, narrated an
aweful story about what happenzd to
Muslim families in Ferozabad, then,
the Speaker in his wisdom allowed
Shri Ishague Sambhali to make a
statement and, perhaps, he directed
the Minister to make a statement, and
Shri K. C, Pant made 3 slatement. ja
this case also, I would request you to
direct the Government to make a
statement. It is not an ordinary
matier. They have been burnt to
death. The other day, we were assur-
2d by the Minister, Mr. Mohsin as to
how the linguistic minorities will be
protected in this country, I would
say lhat the Minister should makz2 a
stutement on this.

Absut the pther point regarding
C. I A, which my hon. friend, Shri
Vajpayee, has raised, let it be liscuss-
ed here. The discussion should tuke
place immediately.

MR, DEPUTY-SPEAKER: 1 can wuly
say that the Government may take
notice of what the Members have said-

Nl ged @ weEw  (AiA)
fafarzr arza 38 T2a1 w177 & 77
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SHRI JYOTIRMOY BOSU: T hum-
bly submit to you that you ask the
Government lo make a statement. Let
them take two hours. There is ST.D.
for Lucknow and they can find facis
and make g statement, -

SHRI RAJ BAHADUR. Sir, you have
already daid that the  Government
should take nate of that. I have taken
nife of it. T would say. we must pet
some [actual information about it. 1
must say, if any such thing has hap-
pened, the Government will feel equ-
ally distressed. We certainly share
the distress ang concern of the Hnuse.
But the facts have td be edllecjed first
and lo know as to what the State
Government has lo say about it .
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About C. I A, I leave it to Shri
Vajpayee. .These 'are only paper re-
ports. . .. (Interruptions.

* MR. DEPUTY-SPEAKER: I dig npt
exactly follow what the Minister said.

SHRI RAJ BAHADUR: About C.LA.,
I said nothing except that they are
paper reports. I do not know from
where they have come. He has sald
that it ha® come from Kuwait. What
js ‘the agency that has published the
report, 1 do not know. How can I say
anything about #had?

We should verify our facts also.
(Interruptions).

FROF. MADHU DANDAVATE
(RAJAPUR): I want to bring to your
notice a precedent in this matter. ...

MR. DEPUTY-SPEAKER: About
what? Which matter?

PROF. MADHU DANDAVATE: The
matter which was just placed before
you. In this very House when there
were atrocities at Faridabad and Vara-
nuasi, 1 had raised this issue in the
House and I said that whenever there
was a reference to such issues, it was
not generally considered obligatory on
the part of the Minister to make a
statement, but the Speaker then said
that the matter was very serious; when
atrocities were taking place, the Minis-
ter should make a statement. Then
M™ K. C. Pant got up and made a
statement; he assureq that the matter
would be inquired into and the details
of the inquiry would be given,

144.30 hrs.

SATUTORY RESOLUTION re DIS-
APPROVALS OF PAYMENT OF
BONUS (AMENDMENT) ORDINA-
NCE AND PAYMENT OF BONUS
(AMENDMENT) BILL Contd.

MR DEPUTY-SPEAKER: We now
take up further consideration of the
Resolution moved by Bhri Kachwai and
the Bill moveq by Shri Khadilkar on
bonus, . . .

Shri Mohammad Ismail
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MR. DEPUTY-SPEAKER: I would

only ask this whether the Minister of

Labour is aware that hig Bil] is being
discusseq in this House.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHA-
DUR): We are consulting each other
on that very thing, Sir.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVINID
VERMA): I am listening, Sir.

MR. DEPUTY-SPEAKER: Here we
have super men; people discuss a par-
ticular "thing and also listen to what
the Member is submitting,
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